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CRAL JUDGMENT : ‘ Dates: 20-12-93
{Per M.S.Deshpande, V,C, {

These four applicants who belonged to
the clerical cadre of the respondents and are posted
at Dhule challenge the impugned order of transfer

& dt .3«6-93 in pursuance of which they were posted
in rural areas of Dhule District. All the applicants
whiX

have completed the period of four years which is the
R (»L\' [y ]
tenure at every place after which the g?fer-is to be

transferred is not in dispute.

2. mr.S.P.Kulkarni states that he would be

satisfied if the order of transfer mad%operative after

the end of Msy,1994 as the applicants have school ‘going

children.

3. In view of the circumstances of the
case and since there is aminterim stay of the transfer

vide order dt. 22-11-93 I direct that the order of




transfer Passed ip}respect of the applicants shall

not operate upto §§ ;end of May,1994, A licants

undertake to joinﬁf:e T new posting at the eng of
May,1994 jin pursd&ﬁéé of the movement order passed

by the department, .

40 All the OAS are stands disposed Of
accordingly.
(M.S.DESHPAADE) \ D
M ‘ : Vice-Chairman
-



